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LAW DLEPARTMENT
" NOTIFICATION

The 251k June 1994

S.R.O. Nu. 627/94—1In exercise of the powers conferred by  Scciion 23 of the Fuwmily
Act, 1954 (66 of 1984), the State Govern:nent slier consullation with the Higu Coun
do  hereby  muke the [ollowing rules 1o amend the Fumily Courts (Orissu) Rules.
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Short ditie i. These rulee may be called the Family, Courts (Orissa) Ameodgent Rules, 1994,

£ Cliumeo: (2) They shali come into force on the date of their publication in the Orissu Guzeue
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Amsrdmen 2. In Rulz 6 of the Family Courts (Orissa) Rules, 1990 for the word: “*Socjal Worp"
oftuie oo wdicrever they oeeur, the words and commn “Soci! Seicice preivrabiy in Sociolu,y ur Payehiolo

isnd e wulbaiiluted

[ No. 8790—1J61/04-L. |

By ordei o) the Governo:
P. K. PANIGRAH]

+  Secretery to Government
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Pricied awnd I'ubleeo Ly tne Director, Prnnting, Statiovery aud Publicatiog, Orisse, Cuttuzk-10
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